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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

C.P.NO.442/2002

IN

0.A.NO.1526/2002

Thursday, this the 10th day of October, 2002

Hon'ble Shri Justice V. S. Aggarwal, Chairman
Hon'ble Shri M. P. Singh, Member (A)

Shri Bhagwati Prasad
s/o Shri K.N. Gairola
worhing as Super v itsui.*/WurKt. unLit:;! une
Administrative Control of the CAO/Consurucuion
Northern Railway, ^tiue, Dt^xni
At present posted at Chakarawan
Under Dy. CE/SaC/II/Udhaiupuj.'

(By Advocate; Shri Georgt: raiauKKn /
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General Manager

Northern Railway

Baroda House, New xftslni
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Chief Administrative Officer (Construction;
Northern Railw-ay,

Kashmere Gate, Delhi

Shri V.K. Aggarwal
Divisional Railway Manager

Northern Railway
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Senior Perssuiiutil Offiuex' (Conatiucxiuu>
Northern Railway I
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ORDER (ORAL)

Justice V S Aggarwalt

This Tribunal on 5.6.2002 had directed the

respondents to consider the repreaentaLion ox tue

applicant and pass a reasoned and a speaking order within

three months. The applicant's counsel has no objection

and accordingly, the present petition is disposed of with

a  direction that directions of this Tribunal issued on

5.6.2002 should be carried out and time is only granted
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for another period of tvvo Fionths froni the date of receipt

of a certified copy of the present orderi In case there

IS nu uOiuijlianut; of tht: diieutluna) the ayyiiuanu may j li

so advised, seek revival uf the yreatjiit yetition.
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